'.profcwons 'f‘or the maninal furmers as

" well as the landless labourers. The financial

institutions, e.g. the co-operative and com-
mercial - banks, are
timely ‘credit 46 ensure ‘the xmplementmon
of the schemes in this behalr

A new public limited -company known
-as.Credit Guarantee Corporation of India
Ltd. was incorporated in January, 1971 and
- it started functioning w.e.f. 1st April 1971.
Among others, the loans to agriculturists
upto Rs. 1000/ on short term basis and
upto Rs. 5000/- on medium term basis will
be covered under the guarantce scheme of
‘the Corporation. Under this' scheme, upto
‘2‘5% of the losses will be covered.

The Agricultural Refinance Corporation

provldes 1009, refinance for schemes under-

~taken in the SFDA/MFAL areas for small
and marginal farmers.

Crop loans varying between the range
of Rs. 1000 and Rs. 5000 are advanced by
d.fierent nationalised banks without insi-
stence on any tangible security of land.

The Reserve Bank of India has introdu-
ced a system of obligatory carmarking upto
20% the credit limits sanctioned to Central
Cooperative Banks for the small and econo-
- mically weaker farmers.

The, recommendations of the Expert
- Group on State Enactments having a bear-
ing. on Commercial Banks’ lending to
Agriculture regarding land alienation rights
of agriculturists and other matters, when
implemented by the State Governments,
ll give a fillip to commercial banks’
, especially to small farmers.
'.'
»Esubliatmm of Synthetic Detergent
Ullitl in States

27” SHR! E. R. KRISHNAN : Will
_the Minilter of. PETROLEUM AND CHE-
M!CM.S bo pleaud to state :

. (o,) th: nameu of States in which symhe—
tin detemun w!lts have not bcen estabmhed
7 sedeeg

ST ‘Hhe sleps taken to estab‘tsh euch
i --j{unitsint!mesnm--

DECEMBER 3 1971

expected to provide -

© (c) whether the productmn has- 'rem:*!md B
the installed capsc:ty of 47580 tonmes, ‘and

“(d) -whether the addulom.l '«-capaeily.- of
£6520 tonnes, for -which letters .of .intent
have been issued, has been established ? .

THE DEPUTY MINISTER IN THE
MINISTRY ' OF PETROLEUM AND'
CHEMICALS (SHRI DALBIR SINGH) :
(a) All states excepting Maharashtra and
west Bengal.

(b) Letters of intent have been issued
for establishment of units in the States of
Gujarat, Haryana, Mysore, Punjab and
Tamil Nadu.

(c) Production in 1970 was 31,400 tonncs
and is expec:ed to reach the installed capa-
city in 1970.

(d) No. Sir. The schemes are in various
stages of implemention,

Representation from Tamil Nadu regarding
Ethyl Alcohol (Price conirol) order, 1971

2770. SHRI1 E.R. KRISHNAN ; Wwilil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any representation has been
received from some units in Tamil Nadu
regarding Ethyl Alcohol (Price Control)
Order 1971; and

(b) if so, the contents thereof and
action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND CHE-

'MICALS (SHR1 DALBIR S.NGH): (a)

Yes, Sir.

(b) Representations were received against
(i) reduction in the price of alcohol:

(i) reducton in the ceiling oi‘ the
surcharge which could be levied
by distilleries on dcconnt of
trnmport cost of molasses; '

. (iii): dls‘aumn.unnce of the allowans

_allowed. 10 . ﬁ’illcru;s Mging
l'urnrce oil a8 fuel in ﬂwr
umt . . .





